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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
- Original Application No.555 OF 20247
(I A. No 207/2025 L.A. No. 144/2,025 o

IN THE MATTER OF News Item titled “India 1ost 2 33 rmlhon hectares of tree
cover since 2000 Global Forest watch” appearing in the Indian Express dt:
13.04.2024. | B

The state-of Telangana through its -

Secretary Environment Forest &

Climate Change, Integrated Regionali Office

Ministry of Environment Forest and Climate change,

Regional, 3rd Floor Room no.309 Aranya Bavan )

Opposite RBI Saifabad, Hyderabad - 500004. i Respondent No:28

COIJ NTER AFFIDAVIT FILED ON BEHALF @F 28“1 RESPONDENT

I Dr C. Suvarna IFS D/o Chandrappagarl Narappa Chowdary aged about 59
years, presently working as Pr1n01pa1_Ch1ef Conservator of Forests (Head of Forest
Force), Government of Telangana, having office at Aranya Bhavan, Saifabad,

,Hlyderabad, do hereby solemnly affirm and state as follows:

1. 1 submit that herein the reply is being filed 'or;f:_._be-ha_lf_r_ 'of the Re'spondent
No28— The Prl. Secretary .to._ the ‘Government, Environment Forests
Science: & Technology Department State of Telanﬂana Hyderabad and I am
well acquamted w1th the facts of the case based on the ofﬁc1a1 records of the Forest

Department [ am therefore competent to swear to thls a‘rﬁdavrr
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2. This case 1sbased on a Néwspaper teport titled as “India 108t 2.33 million

" hectares of tree cover since 2000 Global Forest' watch” ‘appearmg in the -

Indian Express New Delh1 dt: 13.04120‘24. While the findings highlight a
subject of ¢nv1rqnmehta1' conceﬁi, the ihterpre;fafion' h)-f .such reshlts-r;eedé to be
viewed in light ofthetechmcal and institutiénal limitations explained below.

3. It is reSﬁéhtfﬁ';;_ly submitted that the S_tat-e. of Telangana came into
existence on 2™ ]un62014 fhilowing the bifurcation of the etstwhile united
Andhra Pradesh. Co:&éequent to the reorganization: of ‘the.States',‘ 7 mandals,

including _2,11778.;_‘2"5} sq km. .of forest area. were: _tranSférred to - Andhra

: Pfade_sh; The present forest cover and geog-raph_ica,lfa;jeg ;ﬁgUres of

Telangana havg..b_é_e_nz}duly reﬁsed after bifurcation. That...thg_ d§y¢rsion of
foreét land in Telangana State is undertaken _stribtly_ in acc_'(')rc:lan(;e_z w1th thé Forest
( Conservatioﬁ) ; Act, 1980 _.(Van- Samraks_han Evam:Samvardhan) Adhinzjzam, 1980)
and the Forest (Conser’vatlon) Rules 2023 notified by the Government of

Ind1a, Mlmstry of Env1ronment Forest & Cllmate Change (MOEF &CC)

4. It isrespectfully submitted that the details regarding felling and plantations

of Trees in Telangana Forest Department are mentioned as under: -~ .

ik (Pége-Z)
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i. Forest land diversion and tree felling (2014-2024); . .
From J’u'hjef 20 14' to july 2024, S_tage - 1I apidf_ovals i\:ifvlere_' granted fer 121 pfejects,
involving diversion of 10944.3409 Ha of forest land and tree felling permission

gwen f0r18,23 ,?45 trees.

Year wise details are as follows:

SLNc.|{ - Year . | No. of | Area  diverted | * Trees permitted
| projects (in Ha) | for felling(No.s)
2 3 4 | | 5
120142015 | 8 81369 | 1845
“12015-2016 |- 8 | 194457871 294799 |
2016-2017 | 4 - 1109847 3713
2017-2018 | 10 - 1 4967.6938 77 1194338
12018-2019. 8 2,421.1028; . 184273
--12019-2020 | 23 485.7322 .| . .24499
12020-2021 .| 14 5459687 .| . 10759
2021-2022 11 63.8917. - . 10917
20222023 | - 23 2571471 -] . 55498
2023-2024 9 197.2668 | . 40831
2024:2025 .3 476061 2273
Total: 121 10944.3409 | - 1823745
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* All such _felling permissions were issued tfanspareﬁtlﬁz‘thfeegh the online system.
11 Compensatory Afforestatlon (CA)

To offset the tree loss Compensatory Afforestatlon (A) has been under taken on:

s 11,255.755 ha in non-forest (CA) 1and (NFL} and

o 16,491 044 ha in degraded forest land (DFL)
Total 27,746 799 Ha

e (Paged)
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iti. Plantations und.el*‘ CAMPA
Additional plantanons have been raised by us1ng CAMPA funds The Year-wise

details are mentloned as under e

s Financial

e Year Plantnt’i.on l{Li‘-ee. (ha)|
SRR 2014:15 - L 15695.00
Tz 2015-16. 163358.50
137 20016-17 " 173858.50

4 2017-18 182502.18
R 2018-19 : " 192305.27
& 2019-20 20936.17
7 2020-21 214984.35
8 2021-22 © 2210161.08
19 2022-23 2312399.02
ic 2023-24 245943 92
1. 2024-25 252083.03
I Total 51627.02 ha

lV Forest Cover Status
As per Indla state of Forest Report (ISFR) 2003

o Forest Cover: 22 25 I sq km
o Geographical area: 1 14 865 sq. km

As per ISFR 2013 s
o Forest cover: 21 759 sq km o
Geographical area:1,1%; 865 sq.Km
After bifurcation (2014) with ‘transfer of 2,178. 24 sqkm forest area to Andhra
Pradesh, the revised figures for Telangana. stood at:. S
Geographical area:1,12,102 sq: Km
Forest cover: 19,581 sq km. (2013 basehne)
As per ISFR 2023:
o Geographical area: 1,12 122 sq. Km
o Forest cover: 21;17%9 sq.km.
o)
o)

O

o ©

Thus from 2013 to 2023, forest cover in Telangana increased by 1,598 sq km.
Over all, from 2003 (20 073 sq km) to 2023 (21,179 sq. km) forest cover increased
by 1,106 sq.km. :

o The followmg are the year wise detaﬂs of plantatlon done by the forest department

- (Page -4)
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]

Ne! . Year - | . No.ofFlant(lakh). |:
11 2015-16 S293.30. |
2 2016-17 _ 399.34
L3l 2017418 0 0 L 39392
4] 2018-19 . 35750 ..
5 201920 , 35348 0
6| . 202021 e 20542 .
7 2021-22 235.44
8 200223 - 786.63
9] . 2023-24 _ 2 15112
100 202425 1 102.87
. 2025-26 (Up to T e
o 14.002025) 1548
Total 2854.50 lakhs

5. It is further respectfully submitted that, with regard to Tree Outside Forest area,
the provi‘si—t)ns of Water and Land Tree Act, 2002 are followed, specifically Section
- 30 and under Rule 18 of WALTA Rules — 2004 that; every permission for felling
of -trees 'in:.’n(')n-forest areas requires the applicant"tgr undertake compensatory
plantation with a security deposit mechanism by the apﬁlieant. The app’licartt must
plant at least twice the number of trees permitted to be. felled; either within the
same. Iandholdmg or in another approved location. If the applicant fails to take up
compensatory plantat1on the department will take up wrth the Security deposit
. .already available. Thus tree felling in non- forest areas is not left unregulated but is
governed by a compensatory mechanism designed to ensure ecological balance and
continuity of tree cover. '

6. In view of the facts and submissions made herein, it is respectfully prayed that
this Hon’bte Tribunal may be pleased to dismiss the Original Application as being
devoid of mierit- and pass such other or further ordet’:, as may be deemed fit and

proper in the circumstances of the case.
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.7 VERIFICATION

I, the above-named deponent, do hereby verify that the contents of of this Counter

Affidavit are true éind_, correct to my knowledge derived fr_(_f)nﬁjths official _ijgcdrds
 of the case, whiqh‘ 1 believe to be true. No part of it is false and nothing material

has been concealed therefrom.

- Verified at Hydera_ba_{'_f onthisthe &% day of December, 2025,

GOﬂ.‘c . u
.. Plothg ;
" Sandaya Ne

Lo

(Page-6)



